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Certified Accounts and A udit Report 
of Cardamom B oard Ernaxulam and 
N otifications under Marine Products 

Export Development Authority 
Act, etc.

THE MINISTER OF COMMERCE 
<EROF. D. P. CHATTOPADHYAYA): 
I  'beg to lay on the Table—

(1) A oppy of the Certified Ac­
counts (Hindi and English 
versions) of the Cardamon 
Board, Ernakulam, for the 
year 1971-72 and the Audit 
Report thereon, under sub­
section (4) of section 19 of 
the Cardamon Act, 1965 
[Placed in Library. See No. 
LT-7016/74.].

(2) (i) A  copy each of the fol­
lowing Notifications (Hindi 
and English versions) under 
sub-section (2) of section 33 
of the Marine Products Ex­
port Development Authority 
Act, 1972:—

(a) The Marine Products Ex­
port Developmpent Autho­
rity (Second Amendment)

( Rules, 1974, published in

Notification No. S.O. 913 in  
Gazette of India dated the 
eth April, 1*74.

(b> The Marine Products Deve-
* ment Authority f Amend­

ment) Rules, 1974, published 
in Notification No. S.O. 914 
in Gazette at India dated the 
6th April, 1974.

(ii) Two statements (Hindi and 
English versions) showing 
reasons for delay in laying; 
the above Notifications. [Pla­
ced in Library. See No. 
LT-7017/74.].

(3) A  copy each of the following 
Reports (Hindi versions under 
sub-section (2) of section 16 
of the Tariff Commission Act. 
1951:—

(i) Report (1972) of the Tariff
Commission on the Price 
Structure of Man-made
Fibres and Yarns Industry—  
Viscose Stape Fibre Spun 
Yarn.

(ii) Report (1972) of the Tariff 
Commission on the fair 
prices for Rayon Tyre Cord.

(iii) Report (1973) of the Tariff
Commission on the Review 
of the Automobile Ancillary 
Industry. [Placed in Lib­
rary. See No. LT-7018/741.

(4) A copy of the Cotton Textiles 
(Control) Amendment Order, 
1974 (Hindi and English ver­
sions) published in Notiftca*- 
tion No. S.O. 978 in Gazette 
of India dated the 20th April, 
1974, under sub-section (6) 
of section 3 of the Essential 
Commodities Act, 1955. [Pla­
ced in Library. See No. LT- 
LT-7016/74.].

(5) A  copy of the Annual Report 
(Hindi and English versions) 
of the Coffee Board for the 
year 1972-73. [Placed in Lib­
rary. See No. LT-7020/74]-
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(6) A  copy of the Annual Report 
of the working of the Carda­
mom Board, Brnakulath, for 
the year 1972-73. [Placed in 
Library. See No. LT-7021/ 
74.].

^ N o t if ic a t io n *  u n d e r  B o m b a y M o t e *

V e h ic le s  T a x Act, e t c .

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KTJ- 
JMAR MUKHERJEE): I beg to lay on 
the Table—

( 1 ) (i) A  copy each of the follow­
ing Gujarat Notifications 
(Hindi and English versions) 
under sub-section (8) of sec­
tion 13 of the Bombay Motor 
Vehicles Tax Act. 1958. read 
with clause (c) (iii) of the 
Proclamation dated the 9th 
February, 1974 issued by the 
President in relation to the 
State of Gujarat:—

<a) TJotiftaction No. GH/G/747 
82/MTA-1074/2744 (iii)/E

■published in Gujarat Gov­
ernment Gazette dated the 
30th March. 1974.

(b ) Notification No. GH/G/92/ 
MTA-1773/802-E published 

in Gujarat Government Gaz­
ette dated the 11th April, 
1974.

(ii) A  statement (Hindi and Eng­
lish versions)' showing rea­
sons tar delay in laying the 
Notiflaction mentioned at
(a) above. [Placed in Lib­
rary. See No. LT-7022/74.]

(2) A  copy of Notification No. 
GH/ G/ 93/MTA/1773/302-E 
(Hindi and English versions) 
published in Gujarat Gov­
ernment Gazette dated the 
11th April, 1974, under sub­
section (2) of section 31 of 
the Gujarat Carriage of Goods 
Taxation Act, 1962. read with 
the clause ^c)(iii) of the Pro­
clamation dpted the 9th Feb­
ruary, 1974 issued by the Pre­
sident in relation to the State 
of Gujarat. [Placed in Lib­
rary. See No. LT-7023/74.]

STATEM EN T SHOW ING ACTION TAKEN BY
Government on various assurances, 

PROMISES, ETC.

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN­
TARY AFFAIRS (SHRI B. SHANKA- 
RANAND): I beg to lay on the Table 
the following statements showing the 
action taken by the Government on 
various assurances, promises and un­
dertakings given by the Ministers dur­
ing the various sessions of Lok Subha:

FOURTH LOK SABHA

a. Statement No XXXVII Tenth Session, 1970.
A  Statement No. XXVII Twelfth Session, 1970.

FIFTH LOK SABHA
3. statement No. XXIX
4. Statement Ho. XX
5. Statement No. XIV.
<6. Statement No. XII
7. Statement No. XIII
8. Statement No. VII
9. Statement No. V

10. Statement No. II

Second Session. 1971 
Fourth Session, 1972 
Fifth Session, 1972 
Sixth Session, 1972 
Seventh Session, 1973 
Eighth Session, 1973 
Ninth Session, 1973 
Tenth Session, 1974.

[Placed in Library. See No. LT- 7024/74.].


